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Appeal No.  E/2432/2007 - SM[BR] Date 04/11/2009

Assistant Registrar
C.ES.T.A.T, New Delhi

To :
C.C.E.MEERUTI1

EXCISE CHOWK, UNIVERSITY ROAD, MANGAL
PANDEY NAGAR, MEERUT - 250005.

C.CE. MEERUT I Appellant
Vs
M/S GOYAL CALCIUM CARBONATES LTD. Respondent

I am directed to transmit herewith a certified copy of Final order No. 1382 / 2009 -SM[BR] dated 27.10.2009
passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI

COURT NO. II
Excise Appeal No. 2432 of 2007-SM

(Arising out of Order-in-Appeal No. 118/CE/MRT-1/2007 dated 6.6.2007 passed
by the Commissioner (Appeals), Central Excise, Meerut-I)

CCE, Meerut-I Appellant
Vs.

M/s Goyal Calcium Carbonates Ltd. Respondent

Appearance:

Appeared for Appellant : Shri Mahesh Rastogi, DR

Appeared for Respondent: Shri B.L. Narasimhan, Advocate

Date of Hearing: 20.10.2009

CORAM: HON'BLE MR. D.N. PANDA, JUDICIAL MEMBER

Per D.N. Panda :

Revenue is under mis-conception that because an SSI unit gets

exemption on its output by virtue of its clearance being within the ceiling,
it is not entitled to the input credit for the Cenvat credit in respect of input
used for manufacture of capita'l goods.
2. Shri Narasimhan, Id. Counsel explains that the Cenvat credit was
utilised in respect of the clearance made beyond the ceiling prescribed by
the Notification. The record clearly reveals that input purchased by the
Appellant was used for manufacture of capital goods which were
ultimately used in relation to the manufacture of finished goods enjoying
duty benefit under SSI exemption. It may be appreciated that the goods
manufactured beyond the ceiling limit have suffered duty. Therefore
denial of the Cenvat credit defeats purpose of law. Therefore Revenue’s
Appeal is dismissed.

(Dictated & pronounced in open Court)

(D.N. PANDA)
JUDICIAL MEMBER
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